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Date of Order: 19.08.2015 

Mr. R.S. Mali, present, on behalf of 
Mr. Shreedhar Purohit, counsel for applicant. 
Mr. Suresh Kumar Meena, applicant, present in person. 
Mr. K.S. Yadav, present for respondents No. 1 to 4. 
None present for respondent No.5. 

Heard. It is seen that vide order dated 29.06.2015, this 

Tribunal has ordered the respondents, as an interim measure, 

not to relieve the applicant for next 14 days in pursuance of the 

order dated 22.06.2015 (Annexure-All) and this IR has been 

continued since then. It is also seen that the applicant had 

earlier filed a representation before the respondent department 

on 20.05.2015 (Annexure-A/6) and another appeal as at 

Annexure-A/10, has been filed against order dated 22.06.2015 

(Annexure-All) but till date the same have not been decided. 

In view of the above position, it is deemed appropriate 

to direct the respondents to decide both the representations i.e. 

Annexure-A/6 & appeal Annexure-All 0 filed by the applicant 

by passing a reasoned order within a period of 08 weeks from 

the date of receipt of a copy of this order. However, it is also 

made clear that IR granted on 29.06.2015 shall continue till the 

decision on the representations or till 8 weeks whichever is 

earlier. 

Accordingly, the OA is disposed of as stated above. In 

case, after the decision on his representations, any grievance 

remains with the applicant, he may approach the appropriate 

forum. 
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